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BEFORE THE NATIONAL GREEN TRIBUNAL 
SITTING AT NEW DELHI 

 
O.A. NO. 712 OF 2023 

 
 
Farman Qurashi      ..... APPLICANT 

 
VERSUS 

 
MOEF&CC and Others                    ..… RESPONDENTS 
 
 

NDOH: 06.10.2025 
REPLY TO THE AFFIDAVIT FILED BY RESPODNENT NO. 4 

ON BEHALF OF THE APPLICANT  
 
MOST RESPECTFULLY SHOWETH: 
  
 The applicant above named most respectfully showeth as 

under:- 

1. That the applicant has filed the instant Original Applicant 

in respect to slaughtering operations of the M/s Meem 

Agro Foods Pvt. Ltd. without complying with the norms of 

effluent disposal and proper solid waste management. 

2. That this Hon’ble Tribunal vide its order dated 

22.11.2024 directed the UPPCB i.e. respondent no. 4 to 

file the report disclosing the progress of the action 

against respondent no. 10. True copy of the order dated 

22.11.2024 is filed herewith as Annexure No. RA-1.   
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3. That the applicant has filed an I.A. No. 56/2025 dated 

20.01.2025 for taking on record the Joint Inspection 

Report dated 28.11.2024 which was allowed  vide order 

dated 02.07.2025. True copy of the order dated 

02.07.2025 is filed herewith as Annexure No. RA-2. 

4. That it is submitted that the applicant in its I.A. No. 

56/2025 has brought on record the Joint Inspection 

Report dated 28.11.2024 and the Letter dated 

06.12.2024 issued by the Commissioner, Saharanpur 

Division.  

5. That a perusal of the Joint Inspection Report dated 

28.11.2024 shows that the inspection team found several 

violations and further recommended to close the 

slaughter house under Section 33A of The Water 

(Prevention and Control of Pollution) Act, 1974. 

6. That thereafter in pursuance of the Joint Inspection 

Report dated 28.11.2024, the Commissioner, 

Saharanpur Division vide its Letter dated 06.12.2024 

direction the District Magistrate, Shamli to take 

appropriate action in terms of the Joint Inspection Report 

dated 28.11.2024. 
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7. That it is pertinent to mention here that the Joint 

Inspection Team which carried out the above mention 

inspection also comprised of officials from Uttar Pradesh 

Pollution Control Board apart from other departments.    

8. That now the respondent no. 4 by means of its affidavit  

dated 30.06.2025 has disclosed that another inspection 

was carried out on 28.12.2024 and the report dated 

28.12.2024 (Annexure No. 3 of the Affidavit on UPPCB) 

stating that the respondent no. 10 is complaint on 

28.12.2024. 

9. That further a perusal of the inspection report dated 

28.12.2024 shows that it is a one page report without 

any photographs to show case whether any inspection 

was carried out at the site of the respondent no. 10.  

10. That it is further submitted that the Joint Inspection 

Report dated 28.11.2024 was a detailed 8 page report 

with all the photographs of the inspection and the 

inspection team comprised of 8 members including the 

officials of respondent no. 4 i.e. UPPCB, whereas the 

new inspection report dated 28.12.2024 is a single page 
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report which says that the respondent no. 10 is compliant 

without any evidence in support of the same. 

11. That it is pertinent to mention here that once in the Joint 

Inspection Report dated 28.11.2024 it was found that the 

respondent no. 10 was found of several violations and 

the inspection team had recommended closure, then 

why another inspection was carried out by UPPCB. 

12. That it appears that the respondent no. 4 wanted to grant 

time to the respondent no. 10 to show it compliant on 

record and to save it from closure.    

13. That it is further submitted that the respondent no. 4 has 

only imposed environmental compensation of Rs. 

19,50,000/- (Rupees Nineteen Lacs and Fifty Thousand) 

and has closed the matter.   

14. That it is pertinent to mention here that till today the 

respondent no. 10 is violating the environmental norms 

and the applicant has informed the respondents of the 

same by providing evidence in the form of photographs 

and videos. True copy of the representation dated 

22.09.2025 along with postal receipts is filed herewith as 

Annexure No. RA-3.   
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15. That it is submitted that the respondent no. 10 to this 

date has been flouting effluent disposal norms as 

prescribed by the UPPCB i.e. respondent no. 4. True 

copy of the photographs is filed herewith as Annexure 

No. RA-4. 

16. That the respondent no. 10 has been discharging the 

blood of the animals directly into the sewage after 

slaughtering. Pendrive containing the videos of the 

discharge is filed herewith as Annexure No. RA-5. 

17. That at this juncture it is submitted that the action of 

UPPCB i.e. respondent no. 4 by allowing the respondent 

no. 10 to operate after deposition of environmental 

compensation is just like granting permission to violate 

the norms by charging a fee for the same which defeats 

the purpose of environmental norms and regulations.  

18. That view of these glaring facts, it is the respectful 

submission of the applicant, that the Consent to Operate 

dated 28.01.2020 granted to respondent no. 10 be 

cancelled. 

19. For the foregoing reasons, the prayers/reliefs prayed by 

the applicant deserve to be granted. It is the respectful 

5 1401



submission of the applicant that the present application 

filed before this Hon’ble tribunal deserves to be allowed. 

(A) Pass any such other order or orders as this Hon'ble 

Tribunal may deem fit in the facts and circumstances of 

the case. 

 
 
Dated: 04.10.2025        APPLICANT 

 
New Delhi     Through  

      
 

 PALLAVI PRATAP 
Advocate for the Applicant 

      ENROL NO. UP/1246/2010 
  A-90, LGF South Ex-II, New Delhi 

                  Mob: 9999990078 
        Email: pallavipratap@hotmail.com 
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Item No. 14                Court No. 1 
  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI      

 
Original Application No. 712/2023 

(IA Nos. 839/2023, 838/2023, 202/2024 & 56/2025) 

 
Farman Qurashi                        Applicant   

Versus 
 
Ministry of Environment, Forest & 

Climate Change & Ors.               Respondent(s) 
 

 

Date of hearing: 02.07.2025 

 

 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER  

   HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER  
  
   
Applicant:  Mr. Tanay Tewari, Ms. Pushpila Bisht & Ms. Pallavi Pratap, Advs. for 

Applicant  

 

Respondents:  Mr. Raj Kumar, Adv. for CPCB  
Mr. Pradeep Misra & Mr. Daleep Dhyani, Advs. for UPPCB (Through VC) 

 

      

 

    

ORDER 

 
 

 

1. I. A. No. 56/2025 has been filed by the applicant seeking permission 

to place on record joint inspection report dated 28.11.2024. IA is not 

opposed by any of the parties. On due consideration IA is allowed. 

 

2. Learned Counsel for the applicant submits that Uttar Pradesh 

Pollution Control Board (UPPCB) has filed the affidavit dated 30.06.2025 

enclosing therewith two fresh reports. He seeks time to file response to the 

said affidavit.  

 

3. As of last opportunity, all the parties are granted three weeks’ time 

to file their replies/objections etc. 

 
 

4. List for hearing on 06.10.2025.  

 

 

 

Prakash Shrivastava, CP 
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Sudhir Agarwal, JM 

 

 
 

 

Dr. A. Senthil Vel, EM 
 

July 02, 2025 
Original Application No. 712/2023 
JG. 
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